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representative in the UN Security 
Council where he quoted President 
Ayub Khan as saying that these parti-
cular riots were a sort of plebiscite 
wlhich had proved the Pakistan stand 
in regard to a referendum? In reply 
to this, our representative stated that 
this has proved that they were against 
the local administration in Kashmir 
and that they have full confidence in 
the Centre. I would like to know whe-
ther our representative got a brief 
from India for saying this or he said 
this on his own. If his statement is 
correct, what action has been taken 
by the Government to replace the cor-
rupt Government there? 

Mr. Speaker: That is too much re-
moved from the main question. 

Shri S. M. Banerjee: I rise to a point 
of order. 
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Mr. Speaker: We have spent more 
than 12 minutes on this question. There 
is a reference to it in the President's 
Address as well. That is to be discus-
sed for four days. I cannot allow more 
than this. A regular discussion cannot 
take place now. 

Shri S. M. Banerjee: My only sub-
mission is that it has a direct relation 
with this. In connection with the 
theft of the sacred relic, this was quot-
ed . by the Pakistan representative in 
the UN Council, and our representa-
tive said that that has proved that the 
Government there is corrupt .... 

Mr. Speaker: That is a di1!erent 
thing. That can be taken up during 
the debate on the President's Address, 
not just now. 

Next question. 
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Will the Minister of Home Afl"alr!I 
be pleased to refer to reply given to 
Unstarred Question No. 1900 on the 
18th December, 1963 and state: 

(a) whether any decision has been 
taken in regard to the future political 
set-up of Delhi; and 

(b) if so, the nature thereof? 

The Minister of Home Afl"airs (Shri 
Nanda): (a) and (b). The matter is 
still under consideration. 
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8hri p. c. Borooab: Do the Union 
~ mm n  propOSe to take over some 
subjects like power an4 transport from 
the purview of the Delhi Administra-
tion under the revised scheme? If so, 
what are 1Jh.e actual subjects? 
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Dr. L. M. Singhvi: May I know whe-
ther Government are in a position to 
tell us that the question of creating a 
"High Court for Delhi will also be decid-
ed at the same time, and whether they 
are prepared to give any dale for the 
decision? 

Shri Nanda: That is a separate ques-
"tion. 
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Shrimati sav!tri Nigam: May I know 
'W!hether the majority of representa-
tives of various groups have expres-
sed their view that a popular let-up 
for Delhi should be given? 

Shrl Nanda: This question has been 
asked again and again and I have 
given a definite answer in the negative. 

Shri P. R. Chakravertl: May I know 
what steps have been taken to ful1ll 
the assurances given to the people of 
Delhi in the general elections by the 
ruling party? 

Shrl Nanda: It is too vague. 

Shri Warior: What are 1fu.e main 
'l'easons or circumstances which keep 

the Government back from coming to 
an early decision? 

Mr. Speaker: That he has given. 

Shrl Warior: It was given in Hindi, 
I could not make out. 

Mr. Speaker: Still the consultationa 
are going on with tihe variOUs parties. 
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Shri Sonavane: Has the previous ex-
perience of the running of the Delhi 
Government been taken into consi-
deration by the Central Government in 
coming to a decision? 

Shri Nanda: This is an elementary 
consideration. 

AutollOmy for Hill DistrIcts of Assam 
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Will the Minister of Home Mairs 
be pleased to state: 

(a) whether Government have re-
viewed their decision for grant of 
autonomy to Hill districts in Assam in 
the light of the discussions the Assam 
Members of Parliament had with the 
Prime Minister recently; and 

(b) if so, how the decision hv 
been modified or revised? 




